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Gap Funding of Rs. 650 crores to the Urban Development Ministry,. In this context, the
MMRDA had furnished requisite information and presentation was made by the MMRDA
to the Empowered Committee of the DEA on 10th October, 2006. The Empowered
Committee, after considering the proposal, certified that the project qualifies for the grant
of Viability Gap Funding, but did not sanction the same as the bidding process was
initiated prior to the issue of guideliines by the Department of Economic Affairs and, then,
consequently recommended that the project could be considered for financial assistance
by the Ministry of Urban Development under their own Viability Gap Funding Scheme/
JNNURM. The necessary details have also been furnished to the Ministry of Urban
Development and their final approval is awaited. As the proposal is important and
pending for a long time, I urge upon the Government to consider the proposal at an early
date.

SHRI VIJAY J. DARDA (Maharashtra): Sir, | associate myself with what the hon. Member,
Shrimati Supriya Sule, has said.

Need for development of National Highways in Orissa
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MS. PRAMILA BOHIDAR (Orissa): Sir, I associate myself with what the hon. Member,
Shri Rudra Narayan Pany, has said.

Concern over food security crisis In Mizoram

SHRI LALHMING LIANA (Mizoram): Sir, through this Special Mention, I wish to
draw the attention of the Government towards the crisis of food security in Mizoram and
the: untold miseries suffered by the famine-stricken people in the interior places of the
State.

The local production of rice, which is far from adequate to feed even half of the population,
has been adversely affected since the last two years due to an extra phenomenon called
*MAUTAM?, that is, gregarious bamboo flowering, and the situation is still worse this year.
The poor harvest of rice has been abetted by drastic reduction of rice allocation since 2006,
which is the very year in which this dreadful "Mautam famine" set in, and due to lack of
purchasing power among the farmers.

The present allotment of 4260 MT of rice per month is far from sufficient to meet our
minimum requirement. Mizoram has adult population of 10,35,853 as per record of ration
card. The rural population of Mizoram eats three meals a day, and an adult consumes a
minimum of 4 kgs. of rice per week. Based on the calculation, our minimum requirement is
10,000 MT per month, besides BPL and AAY quota. If this gap of, at least, 5740 MT per
month is to be filled up by purchasing at economic cost, additional financial burden will be
Rs. 8,29,43,000/-per month, and the State, with its meagre resources, is not in a position to
bear this cost.

If immediate action is not taken to solve this problem, the people of Mizoram are bound to
face starvation that may, subsequently, drag the State into a serious law and order problem.

I fervently request the Government to give additional allotment of APL rice to the tune of
5740 MT per month to Mizoram so that the people of Mizoram will be saved from starvation
deaths.

SHRI DWIJENDRA NATH SHARMAH (Assam): Sir, I associate myself with the Special
Mention made by the hon. Member. '

Need to take effective measures for maintaining smooth flow of traffic on
National Highway —31A in Sikkim.

SHRI O.T. LEPCHA (Sikkim): Mr. Vice-Chairman, Sir, I would like to draw the kind
attention of the Central Government towards the frequent disturbances made by a regional
political party of Darjeeling District in West Bengal through strikes, as a result of which the
entire communication system is paralysed and the people of Sikkim are the worst sufferers.

Sir, as you all are aware, Sikkim is a peaceful and land-locked State, and the only lifeline
National Highway 31-A. There is no other alternative. In this connection, it may be mentioned
that whenever such type of strike call for Bandh in this region is given by any political party
in West Bengal, the entire transport and communication system gets totally paralysed. This is
a very serious matter and the Central Government should take effective steps to restore the
communication system, especially, National Highway 31-A in the interest of the people of
Sikkim. The Government should intervene in the matter.



